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In regard to the objections raised
in the Audit inspection report for the 
fear 1956-57 action has been taken in
the ease ot missing books to recover
the cost in cases of default in return­
ing them and to write off the books 
in respect whereof no definite res­
ponsibility could be fixed on any 
person. Action has also been initiated
regarding the loss o f furniture and 
stores, and investigations are in pro­
gress. These are expected to be
finalised shortly.
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Information from State* regarding
Scheduled Castes and Scheduled Xtffeea

/  Shri a  K. Oaikwad:
\  Shri Manay:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether it is a fact that the 
information called for by the Com­
missioner for Scheduled Castes and 
Scheduled Tribes is not supplied in
time by the State Governments very
often; and

(b) what attempts Government 
have made to solve this difficulty?

The Deputy Minister of
Affairs (Shrimati Alva): (a) and (b).
Apart from the remarks made by the 
Commissioner for Scheduled Castes 
and Scheduled Tribes in his latest 
report for 1957-58 regarding delay by
State Governments in furnishing
material for his annual reports. Gov­
ernment of India have got received
any specific complaints from him ia
the matter.

Financial Powers of the Administrative 
Ministries

994. Shri Morarka: Will the Minister 
of Finance be pleased to state:

(a) the effects of enhancing the 
financial powers of the administrative 
Ministries recently; and

(b) whether this change was made 
in consultation with the Comptroller 
and Auditor-General?

The Minister of Finance <8M
Moraiji Desai): (a) The precise infor­
mation that the hon'ble Member desires 
to have is not very clear. If he desires 
to know the details o f the new scheme
of delegation o f enhanced powers to




